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0.2./713/88

CCORAM : Hon'ble Mre. P.M. Joshi : Judicial NMember

Hon'ble 'r. P.3. Chaudhuri : Administrative Iember

l'r. Jagdish Yadav for lMr. J.D. Ajmera, learned

counsel for the respondents makes a statement that the

petitioner has been made permanent by office order dated
I~ A ars -
7.11.1988 as he has been aééﬁg;tad by the Criminal Court

for the offences for which he was charged.

In support of the aforesaid statement,lMr. Yadav
files a copy of the said order. In light of this statement
I'r. B.B. Gogia, learned counsel for the petitioner dces
’ not press for the application. According to him, the
grievance agitated in the apnlication does not survive
except the quéstion of seniority for which he would take
necessary action. With this stetement of Mr. Gogia, the
application does not survive and stands disposed of. No

order as to costs.

( P 8 Chaudhuri )
Administrative l.ember
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